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SHR) RAGHUNATHA Y: Bir,
these are not new Doints t bave

been made just ndw. These painte
wete tatied 1n the &pln debsta. Thasa
pownts have bsen anawered and. as
1 sid, this 1s a very limited mesaure.
Thaiph thése points may be relevant
thgy are Quiaide the pcope of the
very hmited rpeasure that is .before
the House,
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MR, DEPUTY-SPEAKER: The
questjon is:

‘““I'mat the PBill be passed™
The motion was adopted.

MR DEPUTY-SPRAKER: Now,
we have got seven minutes to go. Can
yoi: finish in seven minutes?

SHRI M. C. DAGA (Pah): How
<an it be finithed m seven minutes?
It has to be extended.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAJAH): It may be extended
by the time we last.

MR-DEFVTY-EPEAKER: Yes, we
take up_ the half-an-hour discussion
Mr Daga,

-
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17. 53 hrs.
HALF-AN-HOUR DISCUBSION

QYSRTPME,  ALLOWANCR  PATD mw
vmmumn?mmnnnmum
orcmaammz:

¢ ,‘,%. %.fm

1873

i'!!. !inr

AUGUST 20, 1978  Paid in Min. & Deptts 376
o A

Govt. (HAK D)
WAPR IR F O M ¥

oo« & 197178 F-oTWR ¥
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1872-73 #,%8.7%F 4% ¥ 90 29
avw Wy g 7€ ) TF gER vk WY
# @ wyor X w A dER
¥t ¥ 1969 ¥ 405 64 & FTW
1970 &% 488 43 qT@ TN 1971
% 614.63 AT wyqr WX 1972 F
711. 36 ATRETW YL TIRW
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‘““The total expenditure on OTA
mn all departments including the
cavilion edtabldhments of thé Min-
istry of Defence came to Rs. 4159
crores in 1971-733."

YRR X ag WY Feran & [ 1951
#1971 ax @zq e & fafww
faewY 1 q @z ag nay 1 (9 & A A
FeaafT wor &F waatew ot a3 78 |

1951 ¥ @l &x WA g
4800 w® ¥R ¢ 1 7T ¥ F qORIC A
1150 ®QE.EWr <qY 25 TEE,
ww afefrw <% wd wofeer, o T
hﬁmﬁmwho 6Tz §
e 7z thrm* & W
argeE W, am) ¥R A oK
QAT AR 7T, rem sk f5w 4,
Torn W Aortet a6y 50 bede W

Mg



3N aRoe poid in Min. & Deptta,

of Centval Govt. (N.AH. Dis.)
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“TEe work th officés ghould be so
orgenised as ordfharily to ‘e
capablé of being done during the
normal office hou

Who will organise that work?
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SHRI S. M. BANERJREE (Kanpur):
1 rise on % point of order. The re-
commendations of the Pav Commis-
slon are under study by the Govern-
ment and the Government employees
are meenng a groud of Muusterg to-
morrow at 12 o'clock and after that
the decision will be announced Mi-
Daga & taking advantage of the most
retrograde recamspendations of the
Pay Commission Report,

MR, DEPUTY.SPRAKER; What is
the point of order?

SHR 8§ M BANERIEE: When we
aige questioris on the floor of the
ouve, Finance Minjsber sdys that the
Governsperit ia still considering the
matter ard be dd not at sil commit
anything on bedilY of the Govern-
mbnt either tis why¥ dr that- way.
j ﬂh 14 HHat this matter

fhe dech:da on

the 4] Ps-

has&}d aguncﬂ f

HRDIPUTY—BPIAKER i think
we have to interrupt this business
for a little while. There is gn im-
portant- business. which inter-
m
:ﬂrumhts speaeh after
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Govee, of India and

Pok: (8%.)
Fortlgn HBnistér bas rhade his state-
thedt. ... .Chirerrizptions). There is

nb UotHe ot ardék tn that. Tt is Bs point
of viéWw, 1ot a point of order.

1€ hrit

STATEMENT RE. AGRREMENT

BETWEEN GOVERNMENTS OF

INDIA AND FAKISTAN SIGNED
ON THE 28TH AUGUST, 1873

THE MUINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH)-
As th¢ House 1a aware a Delegation
Ied by the Special Emussary of the

me Mmistér of India, Shri P X
fiai:m wisited Rawalpindi and Isla-
mabad and held discussions with the
Pakistan Delegation led by Mr. Aziz
Ahmad, Pakistan's Ministey of State
for Defence and Forelgnn Affairs.
from 24th to 81st July, 1973. During
the course of these talks questions
relating to sunultanecus iePatnation
of three categories of perzons men-
tioned in the Joint Indo-Bangladesh
Peclarstion of April 17, 1873, were
discussed n full detail. The Painstan
side scknowledged the fact that the
Joint Indo-Bangladesh Declaration,
which had separated political con-
sidetations from the humanlitanan
fssties, was a step forward and paved
the way for an early resolution of
these jasues. Some progress was
mide 1n defilning these issues and it
was agréed between the two Delega-
tions that a paint had been reached
where further consideration by both
sides was nece22ary. In tursuance of
this decision, the discussions wefe
resumed ot New Delhi from 18th
kugust. 1978 and continued till fhe

guit, 1078 Théee diuskions
loo lﬂlce with the full knowledie
b¢ and fh consuHdéion with the
Bangladesh Government.

Asz a result of Thése talle, an agree-

mt wn xqu:ﬁuy, the 3Bth
befween

t hv

qn ble of ou.'ll. a copy of



